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MR. DEPUTY-SPEAKER : The
question  is:

" That leave be granted to introduce
a Bill farther to amend the Represen-
tation of the People Act, 1951,

The motion was adopled,
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15.31 hrs,
TRADE UNIONS (AMENDMENT)
BILL*

(AMENDMENT OF SECTIONS 2, 4, ETC.)

(SHRI  PRASANNBHAI hfm}-cl'r.q
avnagar) : to move for lcave
in inmm). a Bill l'urt!us'r to amend  the
Trade Unions Act, 1926.

MR. DEPUTY.SPEAKER :  The
question  is:

“That leavc be granted o introduce a
Bill further 10 amend the Trade Unions
Act, 1926".

The motion was adopled.

SHRI PRASANNBHAI MEHTA : 1
introduce  the Hill.

FACTORIES (AMENDMENT) BILL®
(AMexowENTS oF SecTions 8, g, ETC.)

SHRI PRASANNBHAI MEHTA : 1
beg to move for leaye to introduce a Bill
further to amend the Factorics Act, 1048,

MR. DEPUTY-SPEAKER : The
question  is:

"That lcave be granted 1o intreduce a
Bill. further to amend the Factories

Act, 1948".
The motion was adopled.

SHR1 PRASANNBHAI MEHTA:
T introduce the Bill,

or mm%ulwy mjlit
training to all able-bodied  citi-
zens in the country.

MR. DEPUTY.SPEAKER : The
question st

llil‘J' That tt::mfhe gnmed] 1o imrod;:.oe a
to provide for compulsory  military
training to all able-bodicd ritizens in the
country".

The motion was adopled,
SHRI PRASANNBHAI MFEHTA : 1
introdure the  Bill.

COMPULSORY VOTING BILL*

SHRI PRASANNBHAI MEHTA :
lhegtnpmcfotlemw immlgnii:lel
to provide for compulsory voting by
electorate in the country.

MR. DEPUTY-SPEAKER : The
question  ia: .

““‘Thatleave be granted wointroduce u Bill
to provide for compubsory votig by the
electorate in the country™,

The motion was adoplrd.

SHRI PRASANNBHA] MEHTA :
1 introduce the Bill,

15°33 hrs,
CONSTITUTION (AMENDMENT)
BILL*

{AMENDMENT OF ARTICLE 71

SHRI P, Rﬁi]AGOPAL NAIDU
(CHITTOOR) : beg tomove for  leave
to introduce a Bill further to amend  (he
Constitution of India.

MR. DEPUTY SPEAKER : The
question  is:
" That lcave be granted to introduce a

Bill further 10 amend the Constitution of
India’,

The motion was adopted.
SHRI P, ]Bh‘h]AGOPAI. NAIDLU
1 introduce the Bill.
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